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an irregular, illegal and mischievous manner
in connivace with officers ol the Delhi
Administration. One hundred and 'fifty plots
have been sold away to unauthorised persons,
42 plots have been allotted to' persons who do
not fall in the category of landless, 23 plots
have been allotted to minors, 32 plots have
been allotted to non-permanent residents. 28
plots have been allotted to the near relations
of the village Prsdhan, 10 plots have been
allotted to the relatives of some Gram
Panchayat members and 67 plots have been
allotted to persons who are not entitled to such
allotment as their families had already been
allotted land. It would thus be seen that 317
plots out of 344 plots had been disposed of in
a manner to frustrate the implementation of
20-Point Programme of the Government. This
has helped vested interests who are rich and
resourceful. Some of the allottees are
outsiders and not entitled to land at' sll. This
land grabbing has deprived a number of poor
landless persons. This is a very serious matter
which requires a thorough probe by the C.B.I
so as to unearth the truth and bring to book the
erring officials of the rjeflhi Administration
for misuse of their official position and
playing a fraud and mischief on the poor and
landless persons of Gitokhani visage.

I request the Government to look into this
matter urgently and stop this Slegal allotment
immediately pending enquiry by the C.B.1.

SHRI PAWAN KUMAR BANSAL
(Punjab). Sir, I wash to associate myself with
the sentiments of Shri Man-har. This is
aglarihg example where those chargeH with
the responsibility of implementing the 20-
Point Programme have, in connivance with
some unscrupulous elements deprived the
real, genuine people of their due right in
getting these plots allotted. With these words,
I also urge the Government to conduct an
enquiry in to this matter through the C.B.I,
and take action against those who are found

guilty

SHRI VISHWA BANDHU GUPTA
(Delhi). Iwould also like to associate
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myself with this
important matter.

THE  VICE-CHAIRMAN
JAGESH DESAI): All right.

because it is a very
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Gruesome Killing of Harijans in
Jehanabad district of Bihar
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SHR] SUKOMAYL, SEN (West Ben-
Mr, Vice-Chairman, Sir, I asso-
ciate myself with him, (Interruptions).
Certainly it js @ c'ass conflict, [ want
that thers should he a thorough dis-
cussion in- this House on this matter.

SHR; PARVATHANENI UPENDRA
(Andhra Pradesh): Mr. Vice-Chair-
man, Sir, the. incident of Tola
Ghaghari Shantipagar pear Jehangbad
fs 5 very gerious incident It is ¢ll the
more r@rehemdble

SHRI SURESH KALMAD[ (Maha-
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SHRI PARVATHANEN] UPENDRA -
1 amn coming to that, It is all {he more
reprehensible  because it happened
within sne gnd a half months of an-
oiher gerious incident {wo kilometers
away: And it shows the fablure of the
Eihar Government 1o take adequats
precaulionary measures, Unfortuna-
toly, we have been witnessing such in-
cidenis repeatedly ang this Hous, and
the~State Legislatures ar, repeoatedly
assurd (hat adejuate protection ywould
ba given t, the weaker sections, parti-
cu'arly the Scheduled Castes znd the
Scheduled Tribes, But the failure .is
there, 1 do not want to plame ; var.
1' alar 11 'ty or Government for {his,
Such ineldents are happening jn many
pi e, m_‘ be more in the Congreis,
ru'ed Siates, PBul we have ijo find a
solution {o this soclal problem, If is
unforiunate that the police also had
beon insctive in this case as well as
in the -earlier eas2, And tho eflici-
ency of the police could pe gouged
irom the facl that pven after bLicing
forewarned ahouy the presence of
somp exiremists in that village, they
cou'd not profsst even the Chief Mi-
nister from being attacked Ly an ex-
tfremist, ‘That shows the cfficiency of
the police there. My hon. friend pro-
voked me to make this comment, The
hon. Prime Minister was very prom-
pt to consal- *ma  famTlv of Harljans
when a similar incident happened in
Neerukonda in Guniur where one per-
son died, We welcomad him there
sineg the Prime Minister of the cotn-
try wae showing his concern about
the weakar geclions, But, unfortunate-
'y, even serious incidents, morg serious
incidents, pave been occurring in UP.,
Guiarat and other places. But the
Prime Minister ¢ould not find tim. fo
visit these places, 1 am very sorry,
he had only {o safisfy himself ¥ gend-
inz {he Home Minister, but he himse'{
dig not go, 1 wish the Prime Minis-
tor had pgone there to conscle the
families of the viclims,

Lastly  Sir, 1 demand nop only ,a
judicia] probe, but also a parliamen-
iary probe info these incidents yhich
are happening repeatedly in various
Shlu. Thank you, Sir,
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THE VICE-CHAIRMAN: (SHRI JA-
GESH DESAlY: Mr.  Ram  Awadhesh
Sizgh,
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THE VICE-CHAIRMAN (SHRI1
JAGESH DESAI)., Nothing of what he

says will go on record.. (Interrup
tions). .. Piease sit down (Interrup
tions) ... You wanted one minute and

I have given you more than two minu
tes.

SHRI DIPEN GHOSH. Sir,.....
(Interruptions),..

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI): You see, he wanted one
minute and I have given him two
minutes __ (Interruptions)... Plesse
sit down. Nothing will go on record. I will not
allow  all this. (Interruption/s)

SHRI DIPEN GHOSH (West Bengal);
This is a very serious matter. Mr. Yashwant
Sinha raised this point. Certain Menibers
wanted . to associate themselves with the
Special Mention.

two Members or three Members are allowed to
associate themselves with this Special
Mention. We have seen that we have spent
half-a-day in con . nection with a Special
Mention. It continued the next day also. Mr.
Ram Awadhesh Singh hails from that State. He
has very deep feelings with the people there.
He is involved In the area, with the people
(here. So he should be allowed to complete.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI), I want to make it clear and let it also
be on record. He-came to me and requester me
and I said; yes, [ will allow you. I asked him
whether within one minute he would be able
to complete. He said yes. His name was not
there. His namfe was not with me. Even then I
allowed him But then he took 2- minutes, 3
minutes, and he continued, I cannot allow this.
(Interruptions) AH right, within one minute
you must complete,
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Reported attempt to molest a collese , girl in
aDTC Bus

SHRI VISHWA BANDHU GUPTA
(Delhi):  Mr.  Vice-Chairman, Sir; [
would like to bring to your notice a
serious matter which is atiout a DTC
bus. It appears that to travel by a
DTC bus, you have to be a Physical
Training Instructor If you are a
girl, then you have to bea phycical
Training instructor.

Sir the incident has been published in the "
Hindustan Times today about Mohisha
Verrna, This young lady,’ i think,
should'be'congratulated for her bravery arid
her-"presence of mind to be abVto defend
herself in a situation

[16 AUG.

1988] Mentions 270

in which she was put in the DTC bus. li she
had not been the kind of person she was, I am
sure there would have been srious
consequences for the young lady. The
question arises as to what is the security
provided by the PoSice or by the DTC in the
DTC buses in Delhi. It is a matter of serious
concern. This is the capital city. There is a
university here. There are so many colleges.
The girls have to come out and go back alone,
sometimes in buses, from their colleges back
to their homes at odd hours. If some kind of
security is not provided, then it is a serious
matter. If the DTC people themselves become
culprits in trying to do eve-teasing with th,
girls, then it is a very serious matter for the
Police. The question is as to what are the rules
in the DTC. What is the system by Wwhich
they are able to identify those people who
were actually in occupation- of the bus at that,
time? sir it is a matter of very serious concern
that when the Nizamuddin Police Station
people were asked about this matter, they said
that they had no report and that they had no
jurisdiction. They say that they have no
jurisdiction that they cannot find any way to
locate those people. And they are not carrying
out any enquiries even, now. Sir, if a story
appear in DeOhi in a national newspaper on
the front page, you can imagine the plight of
the parents who will have to send their
children to schools r colleges far away, and
for then there is no other alternative to this.

Mr. Vice-Chairman, sir, what I w to know
is what security measures are provided in the
buses. Can there be an ailarm system fitted
like in the Railways so that in case a person is
in difficulty she can at least pull a chain or
attract attention of outsiders or find a way of
stopping the bus Now it was a physical
strength m'atter for this young lady who had
;0 jump, out. and jump out with a culprit. The
culprit disappeared and there is no traoe of
that person Then' she had managed



